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IN- THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH

Jaipur, this the 27% August 2008

ORIGINATION APPL CATION NO. 15[200

HON'BLE MR. M.L. CHAUHAN JUDICIAL MEMBER
HONBLE MR. B.L. KHATRI, ADM INISTRATIVE MEN‘BER

*  Nahar Singh son of Shri Bhadai Ram aged about 59 vears, resfidént‘of'
4/28, A.G. Colony, Bajaj Nagar, Jaipur (Rajasthan).
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APPLICANT

3/ (By. Advocate Mr. Hemant Ga1ra1 proxy counsel to Mr. Sauaath Roy)

4

~ f VERSUS» )

1. Union of India through the Secretary to the Government of _
India, Ministry of Finance, New Déthi.. _
2. Comptroller and Auditor General of India, 10, Bahadur Shah
 Zafar Marg, New Delhi. : :
3.  The Principal Accountant General, Rajasthan, Jaipur. -
4.  Shri B.P. Yadav, 5r. Deputy Accountant General, Rajasthan,
- Jaipur. . ' ‘
5. Shri Rajesh Kumar Goe'. Sr. Depuly Accountant General,
_ - RaJasthan Jaipur. ' S
.

b 2N = ~...RESPONDENTS
(By Advocate: Mr. Gaurav Jain) - . \
ORDER (ORAL
~The applscant has filed thls OA thereby pravma for the following

' rellefs -

-“('i) By approoraate order or direction, the eﬁtiré relevant
¢ record of the fon appfrcarts per‘arhr to the case, may
be summoned
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(i) By an eppropriate order or direction, the im'pugned charge__
shest dated 23.11.2004 (Annexure A/6) and order dated
12.1.2005 (Annexure A/7) may kindly be guashed and set
aside. '

- (iii} By an appropriate order or direction, the Inquury Officer

2.

should be changed with immediate effect
(iv). Any other appropriate order or relief which this Hon'ble
Tribunal deems fit and proper may kindly be granted in.
a favour of the humble applicant.”

Notice of this application was given 'to‘the respo’ndehrfs'

Respondents have filed their reoly thereby opposing the c!aam of the

T applrcant

3.

The respondents have filed an MA No. 259/2008 for takmo

certam documents on record 1t has been averred m thas MA that .

during the pendency of this case, the applicant has retrred. from

service on 30.11.2005 after attaining the:.age of superannuation and

he has been awarded penalty of 10% cut in pension for a perrod of
‘three years vude order dated 21.05, 2008 (Annexure MA/Z)

In view of this’subsea-uen’t'deVeIopment the present OA does .

~ 4 -
%ot survrves It will be open for the applicant to file fresh OA thereby
challendmg order dated 21. 05,2008, if so desrred It is, however, »

‘cianfled that it will be permlssmle for the aoohcant to rarse all

permassrble pleas in the OA to be filed mciudmg the plea raised in thIS

OA.

5. W:th these observat:ons the DA is dlsposed of with no order as
to costs. o S S

(B.L. KRATRT) - . (M.L. C

MEMBER(AY - - . ME?“BER {3
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